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State Vs, Emeka Emmanuel
FIR No. 612/2018

PS Tilak Nagar
U’s 21/25 NDPS Act & 471 & Sec.14 PG

Foreigners Act.

13.05.2020

The court of undersigned is having duty today as per computer
03.05.2020 of Ld. District &

8enerated circular/Duty Roster dated
Sessions Judge, West, Tis Hazari Courts, Delhi.

Now-a-days, there js outbreak of Corona Virus Epidemic (COVID-
19) and lock-down js going on in the country.

Present: gp. Pankaj Bhatia, L.d. Add]. P.P. for the State.
None for applicant/accused despite repeated calls.
ASI Rajender Singh in person who has filed reply of the bail

application,
In the interest of Justice put up for consideration of bail

application u/s 439 Cr.P.C. on 15.05.2020.

(Manish Gupta)

ASJ 04(West)

Tis Hazari Courts/Delhi
13.05.2020
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Bail Application No.

State Vs. Fazain Ahmed

FIR No. 372/2018

PS Nangloi

U/s 304B/498A/377/34 IPC
13.05.2020

The court of undersigned is having duty today as per computer
generated circular/Duty Roster dated 03.05.2020 of Ld. District &
Sessions Judge, West, Tis Hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic (COVID-
19) and lock-down is going on in the country.

Present:  Sh. Pankaj Bhatia, Ld. Addl. P.P. for the State. l'
Shri Abid Ahmad, Ld. Counsel for the applicant/accused

namely Faizan Ahmed.
IO not present.
Chargesheet has already been filed in the court of Shri Lal

Singh, Ld. ASJ, West, Tis Hazari, Delhi, as stated.
On request and in the interest of justice put up for
consideration of bail application on 15.05.2020. IO be summoned for

the next date.

(Manish Gupta)
ASJ-04(West)
Tis Haza__ri Cour
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Bail Application No.
State Vs. Kamalkant
FIR No. 156/2019
PS Rajouri Garden

U/s 394/411/34 IPC
13.05.2020

The court of undersigned is having duty today as per computer
generated circular/Duty Roster dated 03.05.2020 of Ld. District &
Sessions Judge, West, Tis Hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic (COVID-
19) and lock-down is going on in the country.

Present:  Sh. Pankaj Bhatia, Ld. AddL. P.P. for the State.

Shri Maharaj Singh Dedha, Ld. counsel for the
applicant/accused namely Kamalkant.

IO not present.

On request put up for consideration of bail application on

15.05.2020. 10 be summoned. M

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
13.05.2020
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Bail Application No.
State Vs. Himanshu Bakshi @ Annu Bakshi

FIR No. 181/2019

PS Tilak Nagar
U/s 392/394/395/397/149/411/34 IPC

13.05.2020

The court of undersigned is having duty today as per;f”;ﬁ::tegi
generated circular/Duty Roster dated 03.05.2020 of Ld. Dis

Sessions Judge, West, Tis Hazari Courts, Delhi. ] . . )
Now-a-days, there is outbreak of Corona Virus Epidemic (COVID

19) and lock-down is going on in the country.
Present:  Sh. Pankaj Bhatia, Ld. Addl. P.P. for the State.

IO not present.
Reader of the court has reported that Shri Kamaldeep, Ld.

Counsel for the applicant/accused could not be contacted through video
conferencing, therefore, he has talked to the said counsel on his mobile

number mentioned in the application under consideration.

Shri Kamaldeep, Ld. Counsel for the applicant has prayed

for any short date for consideration of the application and has prayed

( for 15.05.2020.
\g\ I have also talked to the said Ld. Counsel on the mobile

number as mentioned in the application under consideration.

Q/)\\ On request put up for consideration on 15.05.2020, as
| prayed. IO be summoned.
(Manish Gupta)
ASJ-04(West)
Tis Hazari Courts/Delhj
13.05.2020
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State Vs. Manoj Paswan
FIR No. 24/2020
PS Ranhola
U/s 376 IPC
13.05.2020

The court of undersigned is having duty today as Pl CORIPUicE
generated circuIar/Duty Roster dated 03.05.2020 of Ld. District &
Sessions Judge, West, Tis Hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic (COVID-
19) and lock-down is going on in the country.

Present:  gh. Pankaj Bhatia, Ld. AddL. P.P. for the State.

Sh. Mahesh Patel, Ld. Counsel for the applicant/accused
/uamely Manoj Paswan.

| z S Report from Jail Superintendent has not come.

Put up for said report and for consideration of baijl
application u/s 439 Cr.p.C. on 15.05.2020.

—

; (Manish Gupta)
Ji;"’”’ ASJ-04(West)
Tis Hazari Courts/Delhi
13.05.2020
)
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Bail Application No.

State Vs. Manjeet Saini @ Bholu

FIR No. 381/2019

PS Nihal Vihar

U/s 307/120B/34 IPC & 25/27 Arms Act

13.05.2020

The court of undersigned is having duty today as ‘c)ler[;f;rt‘:?clt"eﬂ‘;
8enerated circular/Duty Roster dated 03.0§.2020 of Ld. Di
Sessions Judge, West, Tis Hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic (COVID~
19) and lock-down is going on in the country.

Present:  Sh. Pankaj Bhatia, Ld. Addl. P.P. for the State.

Shri  Neeraj Kumar Jha, Ld. Counsel for the
applicant/accused namely Manjeet Saini @ Bholu through video
conferencing through CISCO Webex App.

Heard.

IO not present.

Ld. Counsel for the applicant has submitted that this is an

application for interim bail in view of the health condition of the wife

and minor daughter of applicant as they met with road accident.

Ld. Addl. P.P. for State has submitted that report be called

from the concerned hospital from where family members of the
applicant are taking treatment.

Ld. Counsel for the applicant has submitted that the wife
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and daughter of applicant are taking treatment from Satyawadi
Harishchandrg Hospital, Narela, Delhj,
Now 10 is directed to verify the said documents and furnish

the report on 15 .05.2020. Also for consideration of the bail application.

e e ——

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
13.05.2020

h

Scane ith CamSc



4

/7
>

State vs, Pankaj Chadha

FIR No. 346/2019

PS Punjabi Bagh

U’s 392/397 IpC & 25/27/54/59 Arms Act.

13.05.2020

The court of undersigned is having duty today as per computer
generated circular/Duty Roster dated 03.05.2020 of Ld. District &
Sessions Judge, West, Tis Hazarj Courts, Delhj,

Now-a-days, there is outbreak of Corona Virus Epidemic (COVID-
19) and lock-down s 80ing on in the country,

Present: gp. Pankaj Bhatia, Ld. Adq]. P.P. for the State.

Ms. Divya Malhotra, 14. Counsel for applicant/accyseq
Pankaj Chadh,

IO not present,
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Ball Application No.
Slate Vs, Sanchit
FIR No. 400/2018

PS Kirtl Nagar
U/s 392/394/411/34 IPC

13.05.2020

The court of undersigned is having duty today as per cpmp'utf_g'
generated circular/Duty Roster dated 03.05.2020 of Ld. District &

Sessions Judge, West, Tis Hazari Courts, Delhi.
Now-a-days, there is outbreak of Corona Virus Epidemic (COVID-

19) and lock-down is going on in the country.

Sh. Pankaj Bhatia, Ld. Addl. P.P. for the State.

Present:
Shri Saket Kumar, Ld. Counsel for the applicant/accused

through video conferencing through CISCO Webex App.
Ld. Counsel for applicant submits that the applicant is

namely Guddu.
ASI Surender Singh is present on behalf of IO and has filed

reply of the bail application.

Heard.
Ld. Counsel for the applicant has submitted that this is

application for interim bail on the ground of illness of the mother of the

applicant,
In the application under consideration there is no mention

of the said illness of the mother of the applicant.
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Ld. Counsel for the applicant submits that he shall appear

personally in the present case and shall make submissions and prays

that matter be put up on 15.05.2020.

On request put up for consideration of this bail application

on 15.05.2020.

(Manish Gupta)

ASJ-04(West)
Tis Hazari Courts/Delhi

13.05.2020

h

Scanned with Ca

“f X5
B
AT

mS



Bail Application No.
State Vs. Tarik Khan
FIR No. 433/2018

PS Ranhola
U/s 376/506 IPC & 6 of POCSO Act

13.05.2020

The court of undersigned is having duty today as per cgmputer
generated circular/Duty Roster dated 03.05.2020 of Ld. District &
Sessions Judge, West, Tis Hazari Courts, Delhi.

o
Now-a-days, there is outbreak of Corona virus Epidemic (COVID-
19) and lock-down is going on in the country.
present:  Sh. Pankaj Bhatia, Ld. Addl. P.P. for the State.
Shri M.P. Sinha, Ld. Counsel for the applicant/ accused
namely Tarik Khan through video conferencing through CISCO Webex
App.-
,;v\) N 10 not present.
%7 This is a case under Section 6 of POCSO Act and other

provisions of IPC.

1d. Addl. p.p. for the State Pprays that notice of bail

application be issued to the complainant/informant through 10 and 10

be also summoned for the next date.
On request put up for consideration of bail application on

Contd....p/2
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State Vs. Tausir @ Tauriq

FIR No. 202/2018

PS Tilak Nagar

U/s 392/397/120B/411/34 \PC riw 25/27

13.05_2020 Arms Act

The court of undersigned is having duty today as per computer
generated circular/Duty Roster dated 03.05.2020 of Ld. District &

Sessions Judge, West, Tis Hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic (COVID-
19) and lock-down is going on in the country.

Present: Sh. Pankaj Bhatia, Ld. AddL. P.P. for the State.
None for applicant/ accused: despite repeated calls.

IO not present.
In the interest of justice put up for consideration of the bail

application u/s 439 Cr.P.C. on 15.05.2020.

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
13.05.2020
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Bail Application No. 1044
State Vs. Sunil
FIR No. 199/2020

PS Patel Nagar
U/s 376/506/323/354C IPC

gned is having duty today as per computer

Roster dated 03.05.2020 of Ld. District &

Sessions Judge, West, Tis Hazarj Courts, Delhi.

Now-a-days, there is

outbreak of Corona Virus Epidemic (COVID-

19) and lock-down is going on in the country.

Present:

Sh. Pankaj Bhatia, Ld. Addl. P.P. for the State.

Shri Prateek Chauhan, Ld. counsel for the applicant/accused

namely Sunil.
IO not present.

Put up for consideration of bail application on 16.05.2020.

IO be summoned.

(MM

ASJ-04(West)
Tis Hazari Courts/Delhi
13.05.2020
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Bail Application No. 1045
State Vs. Sukhraj Singh
FIR No. 613/2019
PS Paschim Vihar West
U/s 365/302/392/376/411/201/34 IPC
13.05.2020
The court of undersigned is having du today as per computer
g g g duty ety
. generated circular/Duty Roster dated 03.05.2020 of Ld. District &
e Sessions Judge, West, Tis Hazari Courts, Delhi.
Now-a-days, there s outbreak of Corona Virus Epidemic (COVID-
\ 19) and lock-down is going on in the country.
Present:  gh. Pankaj Bhatia, Ld. Addl. P.P. for the State.
() 2 ey
. None for the applicant/accused namely Sukhraj Singh
2 }W despite repeated calls.

IO not present.
In the interest of justice no adverse order is passed due to
absence of applicant/accused today.

Put up for consideration of bai application u/s 439 Cr.p.C.

on 16.05.2020. IO be summoned. \/

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
13.05.2020

h
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State Vs. Aman
FIR No. 149/2019
PS Anand Parbat
U/s 354B/354D/506/1PC
13.05.2020

The court of undersigned is having duty today as per computer
generated circular/Duty Roster dated 03.05.2020 of Ld. District &
Sessions Judge, West, Tis Hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic (COVID-
19) and lock-down is going on in the country.

Present: ~ Sh. Pankaj Bhatia, Ld. Addl. P.P. for the State.

Sh. Naveen Sharma, Ld. Counsel for applicant/accused

namely Aman.

= Heard.

Put up for report of 10 and for consideration of bail

5

application u/s 439 Cr.P.C. on 16.05.2020.

“/%‘/J\ (Manish Gupta)

N ASJ-04(West)
Tis Hazari Courts/Delhi

f}/) 13.05.2020
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State Vs. Lalit
FIR No. 259/2019

PS Nihal Vihar
U/s 395/397/120B IPC & 25/54/59 Arms Act

- pR———

13.05.2020

The court of undersigned is having du
gengrated circular/Duty Roster dated 03.05.
Sessions Judge, West, Tis Hazari Courts, Delhi.

ty today as per computer
2020 of Ld. District &

Now-a-days, there is outbreak of Corona Virus Epidemic (COVID-

19) and lock-down is going on in the country.

Present:  Sh. Pankaj Bhatia, Ld. Addl. P.P. for the State.
Sh. Shivam Sharma, Ld. Counsel for the applicant/accused

namely Lalit.
10 not present.

Report has not come.

On request put up for report and for consideration of bail

application u/s 439 Cr.P.C. on 16.05.2020.
Meanwhile, report of 10 be called.

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
13.05.2020
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Bail Application No.
State Vs. Satish @ Deepak Sharma
FIR No. 876/2017

PS Ranhola

U/s 302/308/323/148/149/34 IPC

13.05.2020
¢ The court of undersigned is having duty today as per computer
\\x generated circular/Duty Roster dated 03.05.2020 of Ld. District &

‘ Sessions Judge, West, Tis Hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic (COVID-
19) and lock-down is going on in the country.

Present:  Sh. Pankaj Bhatia, Ld. Addl. P.P. for the State.

Shri Rajesh Kaushik, Ld. counsel for the applicant/accused
fab? namely Satish @ Deepak Sharma.

10 not present.

= Report has not come.
(é} & On request put up for report of I0 and consideration of
present bail application on 16.05.2020.
(Manish Gupta)
( ASJ-04(West)
| Tis Hazari Courts/Delhi
‘( 13.05.2020
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State Vs, Pramod Rawat & Ors.
FIR No. 402/2013

PS Ranhola
U/s 307/308/147/148/1 A9/A27/506/34 1PC

13.05.2020

r computer

d is having duty today as pe
District &

The court of undersigne
2020 of Ld.

gene.rated circular/Duty Roster dated 03.05
Sessions Judge, West, Tis Hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic ( COVID-

19) and lock-down is going on in the country.

Sh. Pankaj Bhatia, Ld. Addl. P.P. for the State.

Present:
Sh. Naveen Gaur, Ld. Counsel for applicant/ accused namely

Raghubir @ Naresh.

10 not present.
Ld. AddLPP for the State prays that presence of 10 is

needed. 10 be summoned for next date.
Put up for consideration of bail application u/s 439 Cr.P.C.

on 16.05.2020.

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
13.05.2020
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State Vs. Netram & Ors.
FIR No. 382/2017

PS Ranhola

U/s 302/34 IPC

13.05.2020

The court of undersigned is having duty today as per computer
generated circular/Duty Roster dated 03.05.2020 of Ld. District &
Sessions Judge, West, Tis Hazari Courts, Delhi.

-9
\’;\ Now-a-days, t_here.is outbreak of Corona Virus Epidemic (COVID-
s 19) and lock-down is going on in the country.
\B\; Present:  Sh. Pankaj Bhatia, Ld. AddL. P.P. for the State.

Sh. Naveen Gaur, Ld. Counsel for applicant/accused namely

&: Raghubir @ Naresh.

= IO not present.

Ld. AddLPP for the State prays that presence of 10 is

& needed. I0 be summoned for next date.

Put up for consideration of bail application u/s 439 Cr.P.C.
on 16.05.2020.

g (Manish Gupta)
ASJ-04(West)
Tis Hazari Courts/Delhi
13.05.2020
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Bail Application No.

State Vs. Pawan Saini

FIR No. 279/2017

PS Kirti Nagar

U/s 328/342/365/376-D/506 IPC
13.05.2020

The court of undersigned is having duty today as per computer
gene.:rated circular/Duty Roster dated 03.05.2020 of Ld. District &
Sessions Judge, West, Tis Hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic (COVID-
19) and lock-down is going on in the country.

Present:  Sh. Pankaj Bhatia, Ld. Addl. P.P. for the State.
IO SI Asha Singh in person who has filed reply of the bail

application.
Heard.
Reader of the court has reported that Shri Iqbal Khan, Ld.
Counsel for the applicant/accused could not be contacted through video
conferencing, therefore, he has talked to the said counsel on his mobile
number mentioned in the application under consideration.
I have also talked to the said Ld. Counsel on the mobile
number as mentioned in the application under consideration.
Ld. Counsel for the applicant has submitted that matter be
fixed for 16.05.2020 and he shall supply the copy of the medical
documents to the 10 on the said date. Ld. Counsel for the applicant has

Contd....p/2
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